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Ld. Resolution Professional with his Counsel appears.

CA(IB) No. 1690/KB/2019 is filed u/s. 12A of the Code praying for
withdrawal of the CIRP proceeding which was approved by the CoC with
100% voting share. It appears to us that there was no settlement entered
into in between the Financial Creditor and the Corporate Debtor but the
reason for filing this application is that no assets are available or traced
out for the purpose of Resolution or for the purpose of Liquidation. As per
Master Data of the MCI portal the company is active but the directors are
absconding and they are evading notice. In the aforesaid circumstances,

Ld. Counsel for the Resolution Professional has sought permission to
withdraw. However, Section 12A of the Code does not permit withdrawal
without having settlement of the claim of the Financial Creditor. Having

satisfied with the submissions that no purpose would be served if an order
of liquidation is passed, we are hereby closing the proceeding. It is further
submitted by he RP that his fees and resolution costs has already been
paid. CP is disposed of accordingly.




File is consigned to record.
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